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Present Mr. C. B. Gogoi, Sessions Judge, 

Sonitpur, Tezpur 

Misc.(Crl) Case No. 167/2021 

O R D E R 

 

28-06-2021 

It is an application u/s 438 of Cr.P.C. filed by one accused/petitioner 

Md. Jinnat Ali seeking pre-arrest bail in connection with Tezpur P.S. Case No. 

1046/2021 corresponding to G.R. Case No. 1722/2021 u/s 381/34 of IPC. 

Allegation in the FIR is that the informant received 40 Nos. of Hybrid 

Solar Power Systems (which includes solar panel, battery, charge controller 

unit, earthing rod, mounting structure etc.) from Fujiyama Power Systems 

Pvt. Ltd., Parwanoo, Himachal Pradesh to be delivered at Gram Panchayats 

of Arunachal Pradesh Bharat Net VSAT Project initiated by Government of 

India to provide internet connectivity to gram panchayats under the PMO 

Prestigious Digital India Mission. Accordingly, the informant by executing a 

document kept the said items in the house of the accused on condition that 

he should give the same to the informant as and when demanded by 

informant. Later on, when the informant demanded the materials from the 

accused Jinnat Ali, accused denied to give custody of the same to informant 

and expressed his ignorance even about the existence of the said materials 

in his custody/possession. Hence, the case. 

Learned counsel for the State submitted that allegation against the 

accused is serious in nature. 

On the other hand, learned counsel appearing for the accused 

arduously contended that accused is innocent as the informant being the 

contractor kept the materials in the house of accused but during absence of 

accused the informant took away all the items from his house and 

misappropriated the said materials and subsequently in order to save his 

skin, informant filed this false case against the present accused/petitioner. It 

is further contended that accused is a poor driver by profession and he is no 

way connected with the misappropriation of the items. 
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Having heard the learned lawyers and on perusal of the materials in 

the case diary and the evidence so far collected by I.O. it appears that there 

is prima facie material showing the complicity of the accused with the 

alleged offence as the materials in question were admittedly kept under his 

custody but subsequently, the informant alleges misappropriation of said 

materials by accused which is denied by accused. It is also seen that further 

investigation of the case is still on and the evidence so far collected by I.O. 

also reveals that there is some understanding between the informant and 

accused which has not yet come out in transparent manner. Only further 

investigation will reveal the actual fact as the accusing finger is against the 

accused, therefore, this Court do not consider it to be a fit case to extend 

the benefit of pre arrest bail to the accused person. In the result, the prayer 

of pre arrest bail stands rejected. 

 

Send back the case diary to I.O. 

  Accordingly, Misc(Crl.) case stands disposed off.   

 

   Sessions Judge 
Sonitpur, Tezpur 


